The Chief Minister’s Discretionary
Grant Rules, 1979

As Amended upto 5" Amendment dt.23-11-2012.
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Jovernor is pleased to make the following rules for regulating the expenditure from the Chief Ministers’s

Tripura (azette, Part I, November 24, 1979 A. . ‘ . 477

£ Government of Tripura

Firance Department

Dated, Agartala, the 2nd November, 1979.
NOTIFICATION )

“eregionary Grant, namely -—

LN

i andalso to individuals in exCeptionally genuine cases of hardship arisin
v brbenfal logs, |

1
Bt

1B AL of the respoctive area who will certify as to the correctness of
# o ol the hacdship.  The applicants may apply direct also to the Chief
sarjeciness of the statement of the applicant and genuineness of hardship,

il his dated signaturte and seal, and Chief Minister’s Office witl send ¢
mhping 1Ocessary sanction for payment,

short Title & Commencement—

{1} 'These rules may be called the Chief Minister’s Discretionary Grant Rules, 1979.
{7} 'They shall be deemed to have come into force on the Ist day of January 11979,

Definitions—In these rules, unless there s anything repugnant to the subject or context—

fa) **Chief Minister™ means the Chief Minister of the State of Tripura.
by *“Finance Secretary™ means the Finance Secretary to the Government of Tripura.
{€) “Finance Department” means the Finance Department of the Government of Tripura, °

Eligibility to the Grant—

(1} The Grant shall be admissible to local non-Government institution of a public or quasipublic chara-

g out of pecuniary condition and.

{Z} The Grant shall noi be admissible-

(i) onan object designed to benefit an indjvidual Government servant, and

(1} for payvment of rewards.

Mode of applying for Grant and payment thereof—

g

(1) The applicant shall ordinarily have to apply for fig

ancial help o the Chief Minister through the
the statement of the applicant aind genuine-
Minister who will satisfy himself as to the

() Chief Minister will record the amount he approves for payment on the body of the application aléng

he same to the Finance Department for
1 3

(3) Sanction for the payment of the amount approved by the Chief Minister in favour of each individua I

applivant shall be issued by the Finance Department {o the Tespective S5.D.O./B. D. O./P, E. O. Copies of such

sanctions wifl be endorsed to the respective Tre asury Offcer{Sub

~Tredasury Officer and the A.G. Tripura. On receipt

af the sanction from the Rinance Department the Tespective Treasury Officer/Sub-Treasury Officer shali tmake pay-

wieH ngainst bills presented by the reSPective SD.0./B.D.O/P.EQ., as debitale to the Discretionay Grant of the

el Minister, \ | |

3

Conditiohs—The payment of grant shall be subject to observance of the following conditions, namely —

{iy  No recurring expenditure shall be incurred from the Grant.
(i) Payment shall be limited to small grants/donations.

tiii) No payment shall ordinarily be made from this Grant if grant for the same parpose have been made
by the Government from any other source or in cases where the Govem;nent have refused assistance
for ‘any such purpose. ' : ' ‘

tiv)  Amount shall be drawn by the respective S.D.0./B.D.0./P.E.O, en abstract contingent bills: quoting .

the number and date of sanctién, The: drawals in abstract contingent bill shail be adjusted by sub-

mission of detailed countersigned bills to the Finance Department within a period of one month of

each drawal and in any case within 3ist March. The detaiied bills shall be countergined by ihe
Secretary/Joint Secretary/Deputy Secretary/Under Secretary of the Finance Department, as the case
may be and Finance Department shali send the same to the Accountant General, Tripura.

(v) the Drawing & Disbursing Officer shall, as far as possible, produce vouchers bearing actual payees,
receipts in support of payment of the grant to andit, In exceptional cases, when such receipt of any

individual cannot be obfained, a certificate from the Finance Secretary as to the aciual l(ﬁsbuscrnent o
the payce will be sufficient for the purpose of audit.'

(vi) The pavee shall receive payment from the respective 5.00.0,/B. D.0./P.R.0.

i s Eentamen



Leeounds & Audid—

(1) Finance Departmeni shall mainfain a register of sanctions issued in the- form indicated in the
ETRCETITANES B %

'y The Sub-Divisional Officer/Block Development Officer/Project Fxecutive Officer shall mainiain proper
—umts accerdiog fo the prescribed rules.  They shall also maintain a register in the form indicated in Annexord-1L,
& inrnish 2 monthly report in thesame form ambracing payment of particular montlh 5o as to reach the Fipsancs

L1

“partipent positively on the 10th of the month following the month of payments.
(3 The accounfs so mainlained by the 5. D. OsfB. D. OsjP E. 0.5 shall be open toinspection bv the:
conniang Genetal, Tripura, ’
/. Inter pmatmn_if any guestion arises relating to interpretation of these rules, the decision of the ]Fin@,mﬁ
etk mf’m the;eon shall be final.
i Repeal and Savings—
i1+ All provisions of the previous rules and orders, if any, made il this behelf are hereby sepealed.
2 Notwﬂhstanding SULR rﬂpeaﬂ. any order 1ssued agtion taken or amything whalscever done ﬂndcr the
il sud orders so repealed shall be deemed to have been made, dssyed, faken or dope under the correspoiding
i frions of those yules. .
' By ordet elc.
B. B. Dzb Roy
Finaice Secreiary to the
' Government of Tripura,
' ANNEXURE—I
CHIEF MIMISTER’S DISCRETIONARY GRANT--REGISTER OF SAMCTIONS
/ g
19...... _ .

! _ piame of the applicant Dateof ~  Object  Amount "o, & Dt. of hwmak of tﬁe REMAR_{KS .
or inslitution with ordezs - of the Sanctioned coramu nica- officer issiing .
addreses, of the grant. ’ tioz. - sanction.

C. M.
' % ' 3 4 -5 6 7 - $
, | _ o
ANMEXURE—H
CHIEF MINISTER’S DISCRETIONARY GRANT—REGISTER OF PAYMENT.
- Hame & address Date & No.  Dafe of receipt  Dateof diawal  Dateof  Ref: No.of Dated initial
il of the payee. of sanction. of sanction. of the abstract  payiment. payment of the Drawing
Conlingeat {Name of angd Disbut-
Bl . Treasury or sing Ofiter.
Sub-Treasury :
| with No. &
date of
vouchcr), =
: T 3 4 s 6 7 8
R, - — - - - :
Do T ome—Goverment-of Triput a0 2
’ Animal Husbandry Departiment il k3
cre, UL QO-ATID[T1/8717 : T Dated Agaltaia 7th. Novembe:,,lB'l@_—
ORDER

¢ )n the tecommendation of the Tripura public Sexvice Commission, the Govcmor is pleaszd to appomt Sa

“sbapracad Dasgupta, Office Superintendent to officiale on promotion fo the post of Acconnts Oificer inthe s2ale
of pay of Rs. 500-30-830-40-1190/-(EB after $th and 15th stages) with effect from the date of his. takmwovar chargs
«o:l 10 post him at the Directorate of Animal Husbandry at Agartala. ¥ x

3 511 Dasgupta shall remain on probation for a petiod of 2 (two) years f'rom the date of j Jommg

2

. 1Tis pay shali be fixed under normal rules. .
. R. Bhattacherjee

Finarice officer & Under Secrotery,
Government of Tripura,

e



6. Accounis & Audit—

. (1) Finance Department shall majntain a tegister Of sanctions isswed in the form indicated v
Aunnexure—I.

(2) The Sub-Divisional Officer/Biock Development Officer/Project Ixecutive Officer shall maintaio |

T
accounts according to the presoribed rules.  They shall also maintain a register in the form indicated in Anaeig. +

and furnish a monthly report in the same form ambracing payment of parficular month 50 as to rescl te 190
Department positively on the 10th of the month foliowing the month of payments.

(3) . The accounts so maintained by the 8. D, OsjB. D

c Q8P E. O.s shall be open to fnspection v th
Accountant General, Tripura. .

Dc@artmeat thereon shail be final.

8. Repeal and Savings—

. i S T
]

I 1. Interprstation—If any qusstipn arises re}éting o interpretation of these tules, the decision of (Jw Hpos.

{13 AU provisions of the previous rules and ordess, if any, made in this behalf are herely repeabat

7 (2) Notwithstanding sucn repeal, any order issued, action faken or anythisg whatscever done uisict
Rules' and erders so repealed shall be deemed to have been made, issued, faken or done under {he corrapo:
provisions of those rujes,

By order ofc.
B. 8 Db Rey
Finance Secretary to i
3 ) Croverpment of Tripiia,

AR L

CH{BEF MINISTER'S DISCRETIONARY GRANT—REGISTER OF 3ANCTIONS

]

{1
sL - Name of the applicant Dateof O’ojéct ' Aaﬁbunf Isfo.'&_, Di: of I;zitéai of ih; ) REA M
MNo. or institution with orders of the Sanctioned  comauunica~ officer issuing
addreses, of the grant, tia, . spnciion.
C. M.,
1 2 3 4 3 & 7 %

ANNEXURE -H

CHIEF MINSSTER’S DISCRETIONARY GRANT—REGISTER OF PAYMENT.

8. Mame & address Dgte & No.  Date of receipt  Date of drawal  Date of Ref : No. of Daner fsdi o
Ne. of the payes. " of sangtion.  of sanglion. of the abstract  payment. payEent of e Yo,
' Coutingent {Name of audd $iie
: Bill. . Treasuty or siny Lol -

Sab-Treasury
with M. &
date of
voucher),

i 2 3 4 5 6 7

e DT T s e - - Goverment of Tripara

_ Animal Husbandry Depariment 7 -
Wo. F. 2 (202-AHD[71/8717 . ) Daged Agarlala 7th Novemiwr v
0, ORDER )

On the recommendation of the Tripura public Service Commission, the Governor, is pleased to appoini
Sibaprasad Dasgupta, Office Superintendent to officiate on promotion to the post of Acconnts (Ofcer in the o n
of pay of Rs. 500-30-830-40-1190/-(EB afier §th and 15ih stages) with effect fromthe date of his takingover chir
and t0 post him at the Ditecloraie of Animal Husbandry at Agartala. ) ’

2. Sri Dasgupta shall remain on probation for a period of 2 {two) years fTem the date of joining.
3.+ His pay shall be fixed under normal rules. ;
7. R, Bhattacherjos
Finance officer & Under Sevrsicr -,
Governmment of Tripure,
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. i
Sovernment of Tripura. ' : S i
Finance Department
b TAO6RPEN ) T8 '

“overnor is pleased to make te foliowing rules for ~regulaking the expendituge fromthe Chief Iy{fiuistel;s"s'&
testonary Grant, namely — ' : ; : € it

o Bhare Title & Commenceiieit— i . . ¢

i N

(I} ‘'These rules may be ealled the Chjer Minzsiers Discrcticm&fy Grant Rules, 1979,
{21 They shall be deemed to have come into force on the fst day of January +i979

Brefinitions—Tn these rules, unless there js anything repugnant to the sabject or confext—
S e . R A

ta)  “Chiel Minjster” means the Chiefl Minisier of the State of Tripuza,
£y “Finance S‘ecreiary* means the Finance Secretary to the Gciverumen@ of Tripura.

) “Finance Depattment” means the Finance Department of the Sovernment of Tripura, -

Fligibility to the Graiyt— . e Al

(!} The Geant shall be admissible 16 local non-Govemmgnt

roendalzo Lo individuals i exeeptionally genvire cases of hardsh
idenga) foys, g :

—_—

institution of a publie of guasipublic chagd-
ip arising out of pecuniary condition and,

() Fhe Grant shall 1ot be admissible— )

(i) onan object designed tg benefit an individnal Government Servant, and ' ‘ i
(1) for payment of rewargs, ) '

Mode of applyiog for Grant an_d payment thereof—.

i,

fr AL ol (he respective area who will certify as to the correclness of
S ool e Iardship, The applicants may apply direct also to the Chief

ARG heeessary sapeljon for payment,

13} Sanction for the payment of the amgynt approved by the Chier Minister jn favour of eagh individua 1
aplivant shatl be issued by the Finance Department 1o the respective S, D.0/B.D. Q./p. -E.'O.;Copies‘of sugch,
snctions will be endarsed to 1he respective 'h'fasuryOfﬁc‘er[Suh'—'Ixéasury Ofiicer and the AG. Tripura, O receipt
2H e ranclion from the Finance Departmeng the respectjvs Treasury OIﬁcer/Sub-Treasury -Officer ghapl nake pay-
vt apaingt bills preseted by the reSPeetive B.D.0./B.1.O/PED.

e B Einister,

Cinditiohs—The bayment of grant shall be subject to observance of the following cond;'ﬁons’, namely ..

{i) No recurring eXpenditure shall be jncurred from the Gragt,
{1} Payment shall be limited to small grants/donations,

i) No paymeirt shal otdinarily be made from this Grant if grant for
by the Government from any other source or in cases where the G eriment
for ‘any such purpose. ' : T :

(v)  Amount shall be drawn by the respective S:B.O.]B.D.OJP.E.O; ‘on absiract sentingent bills: quoting .
the nember and date of sanciio. The: drawals in gbstract contingent bill shall be adjustéd by sub-

mission of detaijed conttersipned. bills 4o the Finasice Department within & period of one Month of -

may be and Finance Department shall send the same o the Accotntdnt Geperal, Tripura,
(¥) ‘ihe Drawing & Disbursing Officer shali, as far ag possible, produce Vouchers bearing actipgl Payees,
Teceipts in support of payment of the grant to andit, Ig exceptiona] cases, when “such Jeceipt of any
mdividual cannot pe obtained, a certificate from the Fipance Secretary as to the actual digbusement to
the payee will be sufficient for the purpose of andiy. ‘
(]} The payee shall recejve Payient from the respective 3.2.0,/B.D.0./P.E.0.

L

" Dated, 4 gartala, the Znd November, 1979,
NOTIFICATION o :

» 38 debitale to ihe Discretivnary Grasit ofthe =

i



amtm ey e o e

. '6.. Accounis &Aud_i‘tm

(1} Finance Departmem shall maintain a register of sanctions issmed in the

form indicated a1
A-maxure-———l . :

(2) The Sub-Divisional Officer/Biock Development Ofﬁcer/iject Exem,twc Officer shall maintain proj.
accounts accordin g to the prescribed rules. They shall also maintain a register in the form indisated in Annexoai Iy

and furnish a monthly report in the same form ambpracing payment of particular month $0 as o reach the Fiau -
Depa.rtment positively on the 10th of the month fellowing the month of pa,yments

"~ (3} . The accounts so maintained by the B.D, 045 D: OsfP E. Ds shail be open fo inspection’ by Uy
Accountant General, Tﬂpura

7. Interpretation—If any qusstlﬁn arises reiatmg to mierp;efatmn of these ru?ev the decision of the Fimngss:
D&partmcnt thereon shall be final.

8. Repeal and Sa.vmgs—

4

{1y AH provmons of the pmwous Iuies and orders if any, raade.in this iﬁﬁhalf are hereby repealed.

2) Notmthstandmg sucn repeal any order Issuﬁd action taken or anythmg whatsoever done mder 1.

Rules and orders so repealed shall be desmed to have been made, issued, faken or dome under the corresponilin:
provisions of those rules.

By order eic.

B. B. Deb Roy
Finance Secretary (o the
Govermment of Trinura,

AN‘\‘Ean i

CHIEF MINISTER'S DISCRETIONARY GRANT-REGISTER OF SANCTIONS
!

9.
Sl . Nameofthe applicant . - Datoof . Object CAmount  Mo.&Dt of  Initial of the REMARE S
Mo. ., orjastitntion with _ orders - of the Sanctioned  conwnwnica- officer issiing
", addreses. v of the grant. : tion, . samstion.
‘ C. M. ‘
i 2 3 4 5 § 7 8

_—

ANNEXUR.E———H ’

CHIEF MINISTER’S DISCRETIONARY GRANT—R.EGISTER QF PAYME\]T.

8L o -Nanec &address Date. &_No Diate of receipt . Date - of arawal Dateof  Ref: No. of Dated initial
"Mo: - of the payee, . of sangtion.  of sangtion. of the abgivact  payment. payment of the Yo, ies
ET ' ' Contingent (Nams of andl Trishise
S - Bill. Treasury o¢ sing O
Loy ‘o Sub-Treasuy
' | withNo. &
. date af
voucher),
i 2 3 4 3 6 7 5
e —- -
’.‘—__*:‘——Gevm mcntﬁf_’_l‘upura .
L Anjrial Husbanﬂry Department e R e 0 &
ﬂﬂfﬂ'i? (202)~AHD/71/3717 : : Dated Agattaia 7th. Noverabsr Ty
o ORD ER

Ou the recommendanon of the Tripura publlc Service Commission, the Govemor is pleased 1o aispmnt o1y
Sibapiasad Dasgupta. Office Superintendent to officiale on promotion to the post of Accounts Oicer in the scuic
of pay of Rs. 500-30-830-40-1190/- -(EB afier 3th and 15th stages) with effect from the date of his takmcrovm clizryn
and t0 post him at the Directorate of Animal Husbandry at Agartala.

2. Sri Dasgupta shaﬁ remain on probation for a period.of 2 (two) years f'mm the date of j joiniag,

¢ 13 Hls pay shali be fized undér normal rules.

'I . R. Bhattacherjee
Finauce offices & Under Secrotacy,
Governmpent of Tripura,
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' PART-I~Orders and Notifications by the Government of Tripura, ¥
the High Court, Government Treasury etc.
Governmant of Tripura
Finance Department
No. F. 11 (36)-FIN (G)/78
J ‘ MEMORANDUM
Subject :—Chief Minister’s Discretionary Grant (Amendment) Rules, 1983. .
The undersigned is directed to send a copy of Notification No. F. 11 (36)-FIN (G)/78 dated the 20th August

1983 regarding amendment of Chife Minister's Discretionary Grant Rules, 1979 as passed by the Council of
Ministers on 10, 8. 83. for information. ‘

Dated, Agartala, the 25th August, 1983.

‘R, N. Bhattacharjee
Under Secretary to the
PHE o Government of Tripura,
Government of Tripura
Finance Department
No. F. 11 (36)-FIN (G)/78 . . Dated, Agartala; the 20th August, 1983.
NOTIFICATION ‘
The-Governor is pleased to.make the-following Rules to amend the Chief Minister’s Discra-. .
tionary Grasit Rules, 1979, namely :— § % i L
Bhort (itle & L. (1) These rules may be called the Chief Minister’s Discretionary Grant (Amepdment) Rules,
Commancament. 1983. 3 ‘
(2) They shall coms into force on and from the date of their publication in the Official
Gazette. , . ’ Y .
Amendment of 2. In sub-rule (3) of rule 4, clauses (iv) and (vi) of rule 5and sub-rule (3} of ruie 6 of the Chief
ivle 4, 5.& 6. Minister’s Discretionary Grant Rules, 1979, before the lotters and marks “§, D. O./B. D, O.f
P E. 0.” or before the Ietters and marks -S. D. Os./B..D, Os/P. E. Os.” wherever they occur,
the words and marks “Deputy Secretary to the Chief Minister” shall be inserted,

By order of the Governor.
' S. P. Ganguly
) _ Secretary to the
. Government of Tripura.




448 - ~espwna wagette, Part] October 10, 1998 A. 1)

The Chairman may co~0p. 2/3 representatives of the Motor Vehicle Operators/Owners in th: &
Commnmittee. -

L)

3. The Committee shall examine :—

1} the existing tax/fee siructore of different siate in respect of different categories of Motor Vehicles =
and the period for which such rates sre preevailing :

ii) identify the areas where fees/tax need be iniroduced and Suggest reasonable fees/tax structurs

therafor ; |

iii) identify the areas were existing fees/tax struciure demand rationalisation/Tevision having regar:

to theprevailing fees/tax struetures in the neightouring State and to suggest reasonable feesft== §

siructure for constitution of the Government,

+." The Committee shall submit its report within 2 (two) months from the date of issue of it §

Notification. :
D. Chakraborty
Secretary to the
Government of Tripura.
GOVERNMENT OF TRIPURA

FINANCE DEPARTMENT : |
No. £ 11(35)~-FIN((2)/89 . Dted, Agartala, the 28th August, 1953
NOTIFICATION ' ‘ .
Thie Governor is pleased to make the following Rules further to amend the Chief Ministers &

Disevetionary Grant Rules, 1978, namely :—
i SIIORT TITLE AND COMMENCEMENT :—

\} These Rules may be called the Chiel Minister's Discretionary Grant (Third Amendment)’ Ruies. §
1998, ' ’

(i) They shall come into force on and from the date of issue of the Notification.
2. AMENDMENT OF RULE-3.

Sub-rule (1) of Rule-3 of the Chief Minister’s Discretionary Grant Rules, 1979, shall be subst- §
tuted as follows :— - |

(1) The Grant shali be admissible to local non-government institute of g public and auasi-publi-
character and also individuals in the following categories of exceptionally genuine cases of harshiz &
avising ouf of pecuniary condition and accidental losgses name :

(n) Medical cases referred for treatment outside the State by the Competent Medital Board set uz |
by the Government for dealing such cases or on satisfaction of Hon’ble Chief Minister the:
need is genuine. The amount of grant will not exced Iis, 15,800 in each case. ,‘

{(b) Serious medical case for treatment within the Siate involving major surgery or prolonges §
treatrnent. In respect of items which are not otherwise covered by the free hospital facilities A
bid on the recommendation of the Head of the Hospital concerned the Director .af Heali= ‘

. Bervice or on satisfaction of the Hon’ble Chief Minister that the need is genuine, . .

{c} Oiher deserving cases as may be decided by the Hon’ble Chief Minister. Normally the amour® 4

ol grant will not exceed Rs. 3,000 in each case, -

BXPLANATION :
To be cligible for discretionary grant, as exceptionally genuine case of hardship arising ouf o= |

vecanary condition, the income of . each individual beneficiary should not normally exceed Rs. 40,000 -

ber year on declaration o that effect will have to be made by the beneficiary between discretionars ‘.
Jran! is sanctioned to him, : '

By order of the Governor,
SHASHI PRAKASH

Principal Secretary to the
Government of Tripura.
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GOVERNMENT OF TRIPURA
DEPARTMENT OF FINANCE

No.F.11(35)-FIN(G)/89 . Dated, Agartala, the 5th April, 2011
NOTIFICATION

The Governor is pleased to make the following Rules further to amend the Chief
Minister’s Discretionary Grant Rules, 1979, namely -

1. SHORT TITLE AND.COMMENCEMENT -

() These Rules may be called the Chief Minister’'s Discretionary Grant (Fourth
Amendment) Rules, 2011.

(ii) They shall come into force on and from the date of issue of the Notification.

2. AMENDMENT OF RULE - 3.

Sub-rule (1) of Rule - 3 of the Chief Minister’s Discretionary Grant Rules, 1979 shall be
substituted as follow :-

D) The grant shall be admissible to local non-Government institution of a public
and quasi public character and also to individuals in the following categories of exceptionaily
genuine cases of hardship arising out of pecuniary condition and accidental losses namely :-

{a) Medical cases referred for treatment out side the State by the Competent Medical
Board set up by the Government for dealing such cases or on satisfaction of
Hon’ble Chief Minister that need is genuine. The amount of grant will not exceed
Rs. 30,000/- (Thirty thousands) in each case.

(b) Serious medical case for treatment within the State involving major surgery or
prolonged treatment. In respect of items which are not otherwise covered by
the free hospital facilities, based on the recommendation of the Head of the
Hospital concerned and the Director of Health Service or on satisfaction of the
Hon’ble Chief Minister that the need is genuine.

The amount of grant will not exceed Rs.12,000/- (twelve thousands) in each case.

{c) Other deserving cases as may be decided by the Hon'ble Chief Minister. Normally
the amount of grant will not exceed Rs.6,000/- (Six thousands) in each case.

EXPLANATION

To be eligible for discretionary grant, as exceptionally genuine case of hardship arising
out of pecuniary condition, the income of each individual beneficiaries should not normally
exceed of Rs.50,000/- (Fifty thousands) per year declaration to that effect will have to be
made by the beneficiary of discretionary grant is sanctioned to him.

By order of the Goverrior,

MANOJ KUMAR
Commissioner & Secretary to the
Government of Tripura.

P 123
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Dated, Agartala,{ gth November, 2012,

NOTIFICATION

The Governor is pleased o make the following Rules ﬁlrther to amend the

Chief Minister’s Discretionary Grant Rules, 1979, namely :~

1. SHORT TIFTLE AND COMMENCEMEN T~

(i) These Rules may be called the Chief Minister’s Discretionary Grant (Fifth
Amendment) Rules, 2012. ‘
(ii) They shall come into force on and from the date of 1% April, 2012.

2. AMENDMENT OF RULE _ 3.

Sub-rule (1) of Rule — 3 of the Chief Minister’s Discretionary Grant Rules,
1979 shall be substituted as follows:-

“(1) The grant shall be admissible to local non-Government institution of a
pubiic and quasi-public character and also to individuals in the folIow1ng categones
of exceptionally genuine cases of hardship arising out of pecuniary condition and
accidental ioss namely :- _

(a) Medical cases referved for reatment outside the State by the Competent

Medical Board set up by the Go?ernfnent for dealing such cases or on

satisfaction of Hon’ble Chief Minister that need is genuine.

(b) Serious medical case for treatinent within the Staie invelving major

surgery or prelonged treatment. In respect of itemns which are nok
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otherwise covered by the free hospital facilities, based on the
recormmendation of the Head of the Hospital concerned and the
Director of Health Service or on satisfaction of the Hon’ble Chief

Minister that the need is genuine.

{¢) Other deserving cases including death or grievous injury in which no
assistance is available from any other source as may be decided by the
Hon’ble Chief Minister: )

{dy In case of (a), (b) & (¢ ) above, thq grant shall ‘not exceed
Rs.1,00,000/- (Rupees one Iakh)} in each c;se.

EEPLANATION :

To be eligible for discretionary grant, as exceptionally genuine case of
hardship arising out of pecuniary condition, the income of each individual
beneliciary should not normally exceed of Rs.1,00,000/- (One lakh) per vear and

declaration to that effect will have to be made by the beneficiary before discretionary

aram 18 sanctioned to him.”

By order of the Governor.

g

( K. V. Satyanarayana ) }&,’,ﬁ [y
Additional Chief Secretary
Government of Tripura.
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